
IN THE CENTRAL ADM INISTRAT lYE TRIBUNAL:: HYDER&BAD BENCH 

T HYDER&BAD 

O.A.No. 	u-;-- of 199— 

Between: 

A.Sudhakar Beddy, 
8/0 chandra Reddy, 
aged 26 year; 
Rio pashwirnilarw'n, Diet. Medakfi 	 u&.. 

4cbteja 3,. Se v Ct c 	 c-f f 

AND  
cia, 4 -K167ft, 

HtLdpacx ,I)-fltAoioqt 
The General Manager, 
Ordinance Factory project, 
Ministry of Defence, 
Government of India, 
Eddumailaram, Diet. Nedak. 

Applicant 

1c. 

Beep on dent 

DETAILSOF APPLICATION:- 

particulars of the Order against which application is 

made;- 

The applicant is aggrieved by the action of the 

respondent in not providing employment order the Land Die-

plaeed persons category and is kE seeking for direction to 

consider his case forthwith. 

jurisdictionof the Tribunal:: 

The applicant declares that the subject matter against 

which he wants redressal is within the Jurisdiction of the 

Tribunal under sectior 14(1) of Administrative Tribunals Act, 

1985. 

Limitation1- 

The applicant declares that the subject matter of the 

O.A. is within the period of limitation prescribed in Section 

21 of the A.T.ACt,1985. 
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4. 	FACTS_OF TilE_CASE:- 

a) 	The family of the applicant were, assigned Government 

land in Survey No.185/1 to the extent of AC .2.00 in Kyasaram 

village of Medak District for cultivation and enjoyment. In 

the year,1983 this land was acquired by the Government of 

ndhra pradesh for the purpose of establishing Ordinance Fac-

tory. At the time of acquisition of lands of applicant and 

several others of his village and surrounding villages, the 

land displaced persons were assured to provide suitable 
"4 

employment in the Factory, kccordingly, the Revenue authori-

ties in consultation with the Management of the Factory, pre-

pared a list of Land Displaced persons(L.D.ps) and their de-

pendents and directed themto register their names with the 

District Employment Exchange at Sangareddy. when this process 

was over a list of Land Displaced persons was kept with the 

Factory and candidates were called to appear for test/inter- 

view for several posts as and when vacancies were identified. 

However, to the best of knowledge and benefit of the applicant 

and other Land displaced persons no proper methodology is 

being adopted and selections and appointments are made ar-

bitrar.ily at the whims of the Management of the Respondent 

Factory. The applicant-is one such victim. 

b) 	The applicant is a physically handicapped person 

and registered his name with the Employment exchange at san- 

gareddy in the year, 1985 and his Registration No is 5950/85. 

The applicant got his name registered under the L.D.P.category. 

The Employment Card is renewed from time to time and is next 
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Srz renewal is due in June,1992. The aplicant was first con-

sidered for the post of Telephone Operator in the year,1985 and 

was selected to undergo a three months training in the Office 

of the Divisional Engineer, Telecommunication, Sangareddy vide 

- 	 letter No.M/368/85 dated: 16-12-1985(4,nnexure-4) but the above 

- 	 said orders were cancelled in letter No.H/368/85 dated:- 

30-12-1985(4nnexure B) for the reasons best known to them. Flow-

ever,.when the applicant protested against the said cancella-

tion, he was assured to be provided with a suitable employment 

SOOfl. The applicant was called for interview for the post of 

Mazdoor in Military Engineering service vide letter No.10118/ 

- 	 453/Em In dated: l?-?-l98?(Jnnexure_c) but the applicant was 

not selected. The applicant was again called for interview 

for the post of Canteen Vendors vide letter No.09122/wMm/ 

OF?N dated: 25-9-1989(Ajinexure-o) . The applicant attended to 

the interview on 6-10-1989 but after the interview the appli-

cant was informed that as he is an handicapped person he cannot 

be considered for the post of Canteen Vendor though he was 

- 	 selected. This was highly arbitrary and inhuman on the part 

of the Management of the Respondent Factory. The applicant 

was once again assured to provide suitable employment. Buts 

so far the applicant has not received any interview call, 

even the motions of calling for interview is also stopped. In 

the meantime several of the Juniors in the Employment seniority 

and in the L.D.p. list are being considered and appointed to 

several posts in the respondent Factory. 

c.) 	The respondent has no sympathy for the handicapped 

person like the applicant. There are several categories of 

posts which can be handled by physically handicapped persons 
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but the respondent does not seem to have much concern and 

sympathy for the applicant. The predicement of the applicant 

is that the only source of income i.e. the cultivable land 

was acquired by the Government and being a handicapped person 

is is not free to do any other work. 

d) 	The applicant having waited for an year hoping 

to get a caU letter made a representation to the respondent 

in october,1990(,&nnexure-D) . However, the applicant is not 

favour with any reply till date. 

&rounds for relief_with_legalrovisions:- 

The action of the respondent in not appointing the 

applicant on compassionate grounds to any of the suitable 

posts born on the establishment of the respondent factory 

and appointing many of the Juniors to him in the employment 

registration and in the L.D.P. is highly arbitrary, and un-

constitutional. In view of the special selection, the appli-

cant's case deserves to be considered on priority' basis. 

Details_of Remedies exhausted. 

As the applicant is not employed in the regular 

stream of employment of the Government of India, no depart-

mental remedy is available to him. However he had made a 

representation on 29-10-1990 which is not respondent by the 

- 	 respondent. 

Matter no 	&with any other Court1-. 

The applicant declares that he has not filed any 

application, writ petition or suit regarding the same subject 
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matter and no.application, writ petition or fl suit is pending 

before any other Court or Tribunal regarding the same subject 

matter. 

8. 	NAINRELI- 

It is therefore prayed that this Hon'ble Tribunal 

in the interest of justice be pleased to direct the respondent 

to consider the case of the applicant for appointment to any 

of the posts born oathe cadre of the respondent factory 

forthwith and appoint him with all consequential benefits 

and pass such other order or orders as may be deemed fit and 

proper in the circumstances of the case. 

INTERIN_RELIEF..- 

It is further prayed that this Honourable 

Tribunal in the interest of justice be p.eased to direct 

the respondent to ni consider the applicant for employment 

to any of, the posts born on the establishment of the respondent 

fabtory pedding disposal of the O.A. and pass such other order 

or orders as may be deemed fit and proper in the circumstances 

of the case. 



10. 	particulars of the postal order in resp&ct  of jpplica- 

tion fee:- 

1) 	Number of Indian postal order: 

Name of the issuing poet Office: 

Date of postal order: 	1 

post Office at which payable: 	 ' 
tP.Oj9&!/Remawt 

11. 	Details of Inde- 	n index in duplicate containing 

the details of documents to be quoted upon is enclosed. 

-1-VER IFICAT ION-: - 

I, A. sudhakar Reddy, 3/0 Chandra Reddy, Aged 26 years, 

Resident of pshmailaram, Diet. Medak, do hereby verify that 

that the contents from 1 to 11 are true to my personal knowledge 

and belief and I am not sUppre8Sed any material facts. 

place: Hyderabad 
(signature of the pplicant) 

dt: 31-12-1991 

TO 

- 	 The Registrar, . 
central 4dminietrative Tribunal, 

- 	 Hyderabad Bench, Hyderabad. 	 \ 	i  

(counsel 	4pplicant) 




